IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
PRINCIPAL BENCH

ITEM No. 3
(IB)-245(PB)/2018

IN THE MATTER OF:

Daimler Financial Services Pvt. Ltd .... Petitioner/Applicant
V.

Fortune Graphics Limited .... Respondent

Order U/s. 7 of Insolvency & Bankruptcy Code (IBC), 2016 (Liq.)

Order delivered on 25.08.2023

CORAM:
JUSTICE RAMALINGAM SUDHAKAR
HON’BLE PRESIDENT

SH. AVINASH K. SRIVASTAVA
HON’BLE MEMBER (TECHNICAL)

(HEARING THROUGH PHYSICAL MODE & VC)

PRESENT:
For the Petitioner : None
For the Respondent : None

ORDER
IA-1921/2020

None appeared on behalf of the Liquidator when the matter was called for
hearing. On the earlier two occasions also, there was no representation on
behalf of the Liquidator. Liquidator is not appearing and he has not taken
further steps consequent to the liquidation order dated 10.04.2019 for more
than three years. Therefore, this case is pending for further progress. This
attitude of the Liquidator in not prosecuting the matter shows his callousness
and abject indifference. Therefore, we call upon the IBBI to take appropriate
action against the Liquidator. List the matter on 16.10.2023. A copy of this
order may also be sent to Chairman, IBBI.

IA-1238/2021, CA-1255/2019, CA-1256/2019

None appeared on behalf of the Applicant, when these IAs were called one

by one for hearing. Accordingly, these IAs stands dismissed for non-prosecution.
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